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Assistant Registrar
C.ES.T.A.T, New Delhi

To:
M/S BHARAT SANCHAR NIGAM LTD.
SHIVPURVA,VARANASIL
M/S BHARAT SANCHAR NIGAM LTD. Appellant
Vs
C.C.E ALLAHABAD Respondent
I am directed to transmit herewith a certified copy of Final order No. ST/65/ 2010 CU[DB] dated 03.09.10
passed by the Tribunal under Section 129, (B) of the Customs Act,1962 & Financial Act 1994 relating to Service Tax
Alongwith Stay Order No ST/183/10 & Misc Order No ST/75/10 @\/
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CUSTOMS, EXCISE & SERVICE TAX

APPELLATE TRIBUNAL,
West Block No. 2, R.K. Puram,

NEW DELHI

COURT No. II1

ST/STAY/882/08 IN & ST/MISC./307/10 IN AND
SERVICE TAX APPEAL NO. 265 OF 2008

(Arising out of Order-in-Origina! No. (ST-08/2005)03 of 2008 dated
16.1.2008 passed by the Commissioner of Central Excise & Service
Tax, Allahabad)

M/s. TELECOM
B.S.N.L. Appellants
Reptd. by Shri Sameer Agarwal, Advocate
Versus
CCE, Allahabad Respondent

Repted. By Shri S.K. Panda, Jt. C.D.R.

Date of Hearing/decision: 3™ September, 2010

Coram: Hon’ble Dr. C. Satapathy, Technical Member
Hon’ble Shri D.N. Panda, Judigial Member
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Per Dr. C. SATAPATHY: &

After hearing both sides for sometime, we find that the appellants

have to produce some more documents for reconciliation of account,
[ W

and therefore, they should be given Asecond chance to go before the
original authority and reconcile the payment made by them to
substantiate their claim that they have paid more than the demand. In
view of that, after waiving requirement of pre-deposit, we set aside the
impugned order and remand the matter for fresh decision by the

original authority. Before passing a fresh order the appellants should be




given reasonable opportunity of hearing. Shri Sameer Agarwal, learned

Advocate undertakes to produce all the relevant documents along with
reconciliation statement before the original authority within 4 weeks.
Misc. application also stands disposed off.

(Dictated & pronounced in the Open Court.)

(DR. C. SATAPATHY)
TECHNICAL MEMBER

(D.N. PANDA)
JUDICIAL MEMBER




